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BOMBAY ACT No. V OF 18831

{ THE BoMBAY PUBLICAUTHORITIES SEALS ACT, 1883.]1

~ (This Act received the assent of the Governor of Bombay in Council on 25th August 1883 and
the asscnt ofdhe Yiceroy and Governor General on 15th October 1883; assent was {ipst published
in'the Bombay Gowsrnment Gazette, Part 1V, on Sth November 1883 ). -

Repealed in part, by Act 16 of 1895. : _
Adapted and modificd by the Adaptation of Indian Laws Order in Council,
Adapted and modified by the Adaptation of Laws Order, 1950.

Amended by Mah. 11 of 1960.

8 W . 240f 1981 (19-7-1981)*

An Act to enable Government to prescribe the Offizial Seals of Sessions Judges,
Magistrates Q[, members of the State Legislnture] and other public authorities,

WHEREAS it is e;cpediant 3% * * ¥*1to enable the Government to prescribe
what official seals 3* public authoritics 3*.-* Shall have and use; It is enacted
as follows (— ' i

1. This Act may be called the Bombay Public Authorities Seals Act, 1883 Shost title.
"4[1A. This Act extends to the whole of the State of Maharashtra. ] .

2. Bombay Act I of 1870 is hereby repealed. Every -notification- issued " under Repeal of
the said Act and now in force shall be deemed to have been issued under this, Act, 11}00:? 1‘%%3

3. The 5[[State] Government], may, from time to time, by notification in the o[State] " '
7[Official Gazette], direct what official. seals B8each .of the following 9% ™ ¥ ¥ Government

(1) Sessions Judges, Additional and Joint SessionsJudpes and As istantSessions fbowered
Judges ; ‘the seals of

(2) Presidency Magistrates glttl?;?i?i‘e?“c
(3) any other Magistrales ; .

(4) any other judicial officer or public authority, whose official seal is not
prescribed by law and no other authority is legally competent to prescribé.

Every such motification may from time to time be modificd or. rescinded by the
5[8{State] Government] by a like notification.

4. Every notification made under the last preceding section shall come into Date on
force on such date as the 3] ¢[State] Government] shall therein fix in this behalf. '}fhic!t noti-
e ications
under Jast
séction ghall .
o _take effect.
1 For Statement of Objectsand Reasons, see Bombay Government Gazette, 1883, Pt. _V..p:‘;;'ﬁg;'ahd
for Preceeding in Council, see ibid, P, 72. i
2 These words were inscrted by Mah. 24 of 1981, 5. 2. '
3 The words and figures * to extend the provisions of Bombay Act2of 1870 (anAct t0engble the
Gavernment of Bouthay ta prescribe the official seals of the Magistrates) so 03", the word **othér™and
the words ** besides magistrates* respectively were repealod by the Amending Act, 1895 (16 of 1895).
4 Secction 1A was inserted by Mah. 11 of 1260, s. 3.
5 The words ** Provincial Government ** were substituted for the words *“Governor in Council””
by the Adaptation of Indian Laws Order in Couancil.
i This word was substituted {or the word ** Provincial”” by the Adaptation of Laws Orilec, 1950.
7 The words **Offjcial Gazelte" were substituted for the words *Bombay Government Gazette”
by the Adaptation of Indian Laws Order in Council, )
8 For notifichtion prescribing seals, see Mabharashatra Rules and Orders under Staiz Acts”
Volume 1. ]
9 The words ** Courts dnd others * were repealed by the Amending Act, 1895 ( 16th 1_895 ).
+ This Act was cxtended. to the whole of the State of Maharashatra by Mha. 11 of 1960;s. 2.
* This indicates the datg of commencement of Act.
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| Provision 1[5 (1) The State Government may, after..consultation with the Speaker. of
:’:m;f;i for the' Mahdrashtra - .Legislativg Assembly. aad the : Chairman of the. Mahagashiza

) sm Legnslauve Council, - by -notification - in the Official Gazete, direct  what  official
Legistature: séal the members. of the Maharashtra State Legislature shalthaveand use, as occasion:

may drise, subject to the provisions-ofisnb-sections. (2) and (3)

(2. The official seal may be used. by-a memberof the State Legisiatare for: attest-
ing or authenticatiog the execunon of, or signature on, “any'deed, instrumént or
other document, or cortifying true copies of any such document, when it is presented
to bim for such purposes, or for granting .any recommendation ‘or certificate, in
all cases where the meber - of the State Leg:slatnre is authorised or recognised
to do such thing under any law for the time being in force or under.any executive
orders issued by any Government Depanmcnt or by any statutory corperate’ body
and for such other. purposes as the Staté Government may, from' time to time; by

'nonﬁmtlon in the Official Guzetse, spec:fy i this behalf,

6} Every member of  the State chlsla.ture shall be furnished with.an official
seal by the Stite: Govemmcnt which ; may be ,used by such member for the purposes
referred to in sub-section (2) during the period he continues to be such ' member
and it shail be retumed or cause to be raturned to the State Government. as, soon
as he ceases to be such member. ]

1 Section 5 was added by Makh. 24 of 1981, 5. 3.




